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totally incorrect and misleading. I 
arrived as per my earlier schedule 
the day after the raid startE:d. As 
M.P. from Srinagar constituency, I 
was informed by my constituents of 
the high-handed behaviour of the raid-
ing a~e . I visited these placE:s in 
the morning and mob fury that was 
. unleashed by the people happened in 
the eVE:ning. 

The time of raid was most unfor-
tunate because after nine months of 
lean season and winter people get 
ready to welcome tourists and had 
situation got out of hand, it would be 
pOor unfortunate who would be starv-
ing fOr bread. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: Pleas£: do 
not interrupt, Mr. Tewary. These 
things will not go on record. This is 
said without mY permission. 

(Interruptions) .. 

MR. DEPUTY-SPEAKER: No, 
please take your seats. Without my 
permission if anybody gets up antl 
speaks, that will not go on re:cord. 
You must hear all sides. Why are you 
so intolerant? 

(Interruptions)· • 

MR. DEPUTY-SPEAKER: Mr. Ku-
rian , please sit down; Mr. Tewary, 
please sit down. Only the personal eX-
planation by Dr. Farooq Abdullah will 
go On record. 

DR. FAROOQ ABDULLAH: I and 
my party arE: not against unearthing 
black money wherever it lies. I sym-
pathise with the Enforcement Direc-
torate people who sustairned injury in 
mob fury. 

(Interruptions) • * 

SHRI CHINTAMAN.I PA:NIGRAHI 
(BhubanE:shwar): On a point of order. 
Is it for Government of India, Income 
tax Department to decide as to at 

• *Nt'Jt recorded. 

what time of· the year, thE: raids should 
be condueted Or it is the Member 
who has to decide about this? 

MR. DEPUTY -SPEAKER: It baS 
been stated very clearly by the Fin-
ance Minister that the Government 
has nothing to do with all these raids. 
That has already ·been said. 

(interru.Ptions) 

MR. DEPUTY-SPEAKER: The 
Finance Minister has already replied 
that the Government bas nothing to 
do with these raids. 

SHRI K. P. UNNIKRISHNAN 
(Badagara): (Then, who is conducting ... 
the raids? t1fas the Government noth-''.., 
ing to do with the Enforcement Dir-
ectorate? 

MR. DEPUTY -SPEAKER: The 
Goyernm£:nt do not direct anybody to 
carry out these raids· Government is 
not a party in that. ' Some informa-
tion is received by the Income tax 
Department and 00 that they act. 
This was the reply given by the Gov-
ernment; the Government do not in-
terefere i.n the:se things. 

14.25 h.rB. 

BUSINESS ADVISORY COMMITTEE 

SIXTEENTH REPORT 

THE MINISTER OF STATE IN THE 
MINISTRY OF' HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENor J 
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Sir, with your per-
mission I beg to move the following: 

"That this House do agree with 
the Sixteenth Report of the Busi-. 
ness Advisory Committee presen-
ted to the House on the 28th April, 
1981." 

MR. DEPUTY -SPEAKER: MotiOrtl 
moved: 

"That this House do agree with 
the Sixteenth Report of the Busl-

"';;"",. , 
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ness Advisory Committee presented 
to the House on the 28th A ri~, 

1981." 

PROOF. MADHU DANDAVATE 
(Rajapur): Und·er Rule 290 with your 
permission, I beg to move: 

·That' for the original Motion, 
the followng be substituted: 

"The Sixteenth Report of the 
Business Advisory CommittE:e 
which was presented to the House 
on April 28, 1981, be referred back 
to the CommitteE:, since the Com-
mittee had not allotted any time 
to discuss the inadequate statp.-
ment made by the Home Minister 
in the House on April 27, 1981 on 
thE: serious issue of the alleged 
attempt to sabotage the Air India 
Boeing by which the Prime Min-
istE:r was expected to leave on h~r 
foreign tour On May 5, 1981." 

Under Rule 290 I have been per-
mitted to speak and r would like to 
make a few observat1ons. 

Sir, I had given this notice only 
after goi.ng carefully through thE: 
newspapers of this morning. In the 
Times of India I came aeross a write-
up by Shri K. N. Malik, under the 
beading ·'Puzzling Aspects of Episode", 
in which a number of technical prob-
lems have been raised and as a re-
sult of that, a suspicion bas been crea-
ted in the minds of many people that 
the Statement that· had been made by 
the Home MinistE:r regarding the 
alleged sabotage had a number of 
lacunae, and Probably there are cer-
tain motivations that have also been 
attributed. . 

Sir, firstly the Union Home Minis-
ter's statement completely igrnores all 
norms ()f aviation engineering and 
safety check procedures. There are 
certain check procedures which are 
to be gone through. It appears very 
much unlikely that a damage to four 
control cables in that aircraft would 
not haw come to light before the 
Prime Minister's departure on May 5, 

1981. Normally, the aircraft which is 
desig.nated for a VIP flight is given a 
complete and a thorough check up 
three days prior to the flight. In ad': 
dition to that even half-an-hour 
prior to the flight, .again a fresh detee .. 
tion is made. And t.herefore, it ap-
pears rather strange that if the mo-
tivation of the alleged sabotage is to 
cause damage to the Prime' Minister 
of this country, which both the sec·· 
tions of thE: House do not want at all, 
why they should indulge in an exer-
cise sixteen days prior to the depar-
ture of the Prime Minister by that 
particular aircraft which is meant 
for the VIP. 

AN HON. MEMBER: It is known 
to the peoplE:' who are the saboteurs. 

DR. SUBRAMANIAM SWAMY 
(Bombay North-East): your inter-
nal warfare may be responsible for 
this. 

PROF. MADHU DANDAVATE: I 
know very well who are the hijcakers 
and who are the peace-lovers, Sir. 

Sir, I would like to come back to 
you as far as theSe cables are con-
cerned. 

SHRI P. VENKATASUBBAIAH: 
Mr. Deputy-Speaker, I am on a point 
of order. He has moved a substitute 
Motion to refer it back to the Busi-
ness Advisory Commite:e. Sir, as for 
the Rule he has quoted, Rule 290, the 
Hon. Memlber should note that not 
more than half an hour shall be a1lot-
tod for discussion of the Motion and. 
no Member will speak for more than 
fiVE: minutes on such a Motion. 

MR. DEPUTY -SPEAKER: Profes-
sor knows the time. 

PROF. MADHU DANDAVATE: I 
have studied that rule acd come 

here. 

SHRI P. VENKATASUBBAIAH: 
He should be confined to five minutes 
and let us not gO into the merit of 
the whole matter. -
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SHRI P. VENKATASUBBAIAH: PROF. MADHU DANDAVATE: 
&1 ~, acc(trding to Rule 290, the last 
part says that even half-an-hour 
discussion can be there and nobody 
can speak for more than five minutes 
I confirm that and I have not exhaus-
ted five minutes. I require less than 
five minutes. I do not evep require 
five minutes. I was looking at the 
v ntch. r 
MR. DEPUTY -SPEAKER: Time 
should not be counted from now on-
wards. The time: when you move 
the Motion. Please complete it. 

PROF. MADHU DANDAVATE: 
According to relativity, you will al-
ways find that time e al ~  with 
velocity. That is why the time ... 

MR. DEPUTY-SPEAKER: And n') 
two watches also agree. 

PROF. MADHU DANDAVATE: 
Therefore-, I want to point out to 
you, Sir, that a very important tech-
nical aspect is that on 15th, 16th and 
17th of April already the detection 
of various control cables had take.n 
place and it is probable f:1at those 
who had failed to detect this failurE-, 
might have reconstructed this theory 
r.f sabotage and tried to put it for-
ward through the Home Minister. And 
therefore, as a result of that, I feel 
that it is an entirely inadequate and 
unsatisfactory statement, on which a 
full-fledged discussia.n s;ould take 
place. Therefore, I think that·o this 
report should be r{;fcrred back to the 
Business Advisory Committee. 

MR. Deputy-SPEAKER: No; 

MR. DEPUTY-SPEAKER: No; only 
the mover. 

(Interru.ptions) 

SHRI K. P. UNNIKRISHNAN 
(Badagara): Who says that? 

MR. DEPUTY-SPEAKER: No; 
there is no general discussion. Only 
the mover can make a statement. That 
is th~ rule. No: 

SHRI K. P. UNNIKRISHNAN: 
Please listen. The substitute motio'l 
is not on the Order Paper. I have 
sent a chit that I waot to speak on 
it. Who is going to  stop? 

He need not threaten me, Sir. I am 
not gOing to.. (Interruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Unnikrishnal!l, if you have also moved 
the substitute motion, I will allow 
you to speak. You have not. No. 

(Interruptions) 

SHRI K. P. UNNIKRISHNAN: 
The motion for consideration means, 
for tha consideration of the House. I 
~,m DS much entitled as anybody else. 
(Interruptions) 

MR. DEPUTY-SPEAKER: No; he 
is the mover. He has alrE:ady moved. 

ernm~nt will reply. 

SHRI K. P. UNNIKRISHNAN: I 
am entitled as much, as it is for the 
consideration of the House. 

MR. DEPUTY -SPEAKER: I will not 
allow a i cu ~i n. The Minister will 
reply. 

PROF. MADHU DANDAVATE: On 
a point of order, Sir. Please: open the 
b:)Qk, rule 290, ara ra ~1 2. It says: 

"Provided that an amendment 
may be moved that the report be 
referred back to the Committee 
dther without limitatioo or with 
reference to any particular matter; 

Provided further that not more 
than half an hour shall be allotted 
{or the dis::ussion on the motion and 
no member shall speak for more 
than five minutE:s on such motion." 

It means five mi.nutes for each Mem_ 
ber. 

SHRI P. VENKATASUBBAIAH: 
That 'should be read with ... (Inter-
ruptions) 

SHRI K. P. UNNIKRISHNAN: 
There have been So many occasions. 
Let me tE:ll you: you are violating 
the precedents. There have been clear 
precedents in this House when ub~ 

stitut€: motions have come up for 
Business Advisory Committee's re· 
commendatioos. Discussfon has bee'1 



333 ~A. . Report VAISAKHA 9, 1903 (SAKA) B.A.C. Report 334 

allowed. Discussion is never preclu-
ded by the Chair; and it means other 
Members-those who have given their 
names. 

MR. DEPUTY -SPEAKER: All 
right; you speak-because you have 
quoted some precedents. 

DR. SUBRAMANIAM SWAMY: 
Sir, I have also quoted. 

MR. DEPUTY-SPEAKER: No. Only 
he has given notice. I am not allow-
ing. Don't make it a general discus-
sion. He has already given. 

SHRI K. P. UNNIKRISHNAN: 
The point I have mentioned is this: 
as a member of the Business Advi-
sory Committee, I have never spoken 
in this HOUSE: on anything that hap-
pened in the Committee. to this day. 
But since Prof. Madhu Dandavate has 
moved the substitute motion, I want 
to say that even yesterday in the 
Committee, I had specifically sug-
gested that there should be a discus-
sion not only on ... 

MR. DEPUTY-SPEAKER: What-
ever happE:ns in the BACt yOU must 
not say it on the floor of the House. 
SHRI K. P. UNNIKRISHNAN: I 
know. I am fairly familiar with the 
rules, as much as YOu are. 

MR. DEPUTY-SPEAKER:- m~ to 
the motion pr()per. 
SHRI K. P. UNNIKRISHNAN: 
Please ... you don't have to tell mp 
about it. Hon. Speaker had promised 
the House earlier that an all Demands 
which were guillotined. Members 
would be given an opportunity, if 
time can be found, to express them-
sehtes. 

This is a very serious matter. We 
are 8S much concerned as the rest 01 
the House bE:longing to the other aide, 
viz. the treasury benches, about the 
safety not only of the Prime Minister 
but of all the Ministers for whom we 
have great affectio.n and rE:gard-81' 
wetl as for the Members themselves. 
Apart frOm that, the question of aIr 
, safety is very important; the quesUon 

of sabotage is very important. But 
here he find from hat statement that 
was laid on the Table of the House 
the other day-or made by the Home 
Minister when some of Us were ab-
sent-that many extraordinary. things 
have bene stated in that statemetlL. 
I am not only referring to the news 
that has appeared today in the im ~ 

of India. I am sure Mr. Shal'ma, the 
hon. Minister of Civil Aviation and 
Tourism who is here, is aware that 
all Boeing designs have what they 
call 'Fail Safe Stand-by Method' . 
The basic desigd'l incorporatE:s whaL 
is called 'Fail Safe Stand-by Method.' 
Whenever failure of anY kind cc ~, 

it is 'immediately reflected. I do not 
know-Mr. Rajesh Pilot is not 'lere--
it is imme:diately on the panel. Now, 
every aircraft, you will agree with 
me, according to the Indian Air."!uft 
Act 1934 and the rules thereundl?r 
and the Aircraft Ma.nual as wen as 
Manufacturers' Manual~ is ub c ~tc  

to certain tE:sts. He is aware of tran-
sit 'a' check, transit 'b' check, 12;; 
hours check and so on. Now, e3ch 
of theSe checks is based on the appro-
ved check list. Even the check list 
has to be approved which is writtE.Jl 
down in the Manual; and it is prepa-
r~  00 the recommendation of the 
manufacturers. That is how a cel'ti-
ficate of air worthiness is given to all 
aircraft (a) in general and (b) for he; 
journey. That is how it i~ ce:rUfiej 
by the Federal Aviation Authority in 
the United States. The question here 
is regarding Boeing 707 Aircraft. Now 
the Boeing Aircraft, as I mentioned 
earlier, has a design, a particular mC-
thod whereby there is no fault which 
is undetectable. The existence of un-
detectable damage or snag is an antj-
pathy to fail safe design. 

MR. PEPUTY-SPEAKER: You an: 
coming to the subject. 

SHRI K. P. UNNIKRISHNAN: Yes. 
Since this is important, that is why 
I am saying that it must be discus-
sed. (Interruptions) He is here. He 
cannot escape. (l'ftterruPtions) Only 
responsibility will come up. (Inter-
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,'Uptions) h~ e checks, were they 
carried out? 

MR. DEPUTY-SPEAKER: l~ a e 

come to the question. Your five 
minutes are over. 

(Interruptions) 

MR. DEPUTY ~ A  Only for 
five minutes, yOU can speak. 

( Interruptions) 

MR. DEPUTY -SPEAKER: No 110. 

( Interruptions) 

SHRI K. P. UNNIKRISHNAN: 
h~ question is that sabotage was in-
tE:nd·ed a·gainst a VIP. (Interrup-
tions) Now we are entitled to ask cer. 
tain questions. The question Is who 
examined this aircraft? 

MR. DEPUTY-SPEAKER: No, no: 
I am sorry you caIKlot ask any ques· 
tion. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Please 
conclude. 

SHRI K .. P. UNNIKRISHNAN: 
There should be a discussion in ti.lE: 
House. We are suggesting a discus· 
sion. 

MR. DEPUTY.SPEAKER: You fire 
supporting the substitue motion. Thut 
is all. Now yoU can reply. 

( Interruptions) 

DR. SUBRAMANIAM'SWAMY: 11 
Mr. Rajiv Gandhi ..... 

SHRI P. VENKATASYBBAIAH: 
Mr. Subramaniam Swamy is always 
relevantly irrelevant. This is not 
concerned with Mr. Rajiv Gandhi and 
Mr. Subramaniarn's trip abroad. (In-
iferruptions) I am 1\ot prepar"d to 
accept the substitute motion of Prof. 
Madhu an a a~ for certain reasons. 
The Home Minister had already made 
a statement here. If any furthe!' facts 
are bro'ught to the notice of the Home 
Minister in his i ~nl wants to make 
a statement, he would do' it.. Thtlf 

need not be referred to tke Busines& 
Advisory Committee. " 

MR. U ~ A  The 
question is: 

'That for the original Motion, the 
following be substituted-

-, 
"The Sixteenth Report of the 
Business Advisory Committee 
which, was"· presented to the 
House on April 28, 1981 be re-
ferred back·to the Committee 
since the Committee had net al-
lotted any time to discuss the in-
adequate statement made by the 
Home Minister in the House on 
April 27. 1981 on thE: serious 
issue of the alleged attempt to sa-
botage the Air India Boeing by 
·which the Prime Minister was 
expected to leave on her foreign 
tour on May 5, 1981." 

The motion was negatived. 

MR. DEPUTY-SPEAKER: The 
question js: 

"That this House do agree with 
the Sixteenth Report of the Busi .. 
ness Advisory Committee presented 
to the House on the 28th Apd!, 
.1981." 

The motion was adopted. 

PROF K.  K. TEWARY (Buxar): 
Dr. ub~amaniam Swamy mentioned 
the name of a person who is not a 
member of this House. 

MR. DEPUTY .. SPEAKER: What do 
you want? 

PROF. K. K TEWARY: He mell-
tioned the nam~ of Mr. Rajiv Gandhi. 
It must be deleted. . 

MR. DEPUTY -SPEAKER: Don't be 
very sensitive. 

(Interruptions) 

MR. DEPUTY-SPEAKER: It is aU 
right. 

PROF. K.  K. TEWARY: He men~ 

t~~  tile name of a er. .~ Wllq' ie 
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not a member Of the House. It is-
~ t connected with the House. It 
must not go on record. 

MR. DEPUTY-SPEAKER: 1 have 
already said on some other occasion 
that anybody making any remark 
while sitting will not go on record. 

(Interruptions) 

MR. DEPUTY.SPEAKER: T have 
already said it. 

(Interruptions) 

SHRI P. VENKATASUBBAIAH: a~ 
also did not seek the permission of 
the Chair. (Interruptions) May I 
make a submission? In your earlier 
ruling you had said that those mem-

"-, eers-who have not taken your per-
I, mission, ~  they start speaking, that 
should not go on record. 

MR. DEPUTY-SPEAKER: Now 
matters under rule 377. Now, any-
body getting up without the permis-
sion of the Speaker, if he speaks, it 
will not go on record. It is the ruling 
of the Speaker. Now matters under 
rule 377. Shri Harish Chandra Singh 

~ Rawat. That applies to any hon. 
member in this House including Mr. 
Tewary. 

14.40 bra. 

Matters under rule 377 

(i) DEVELOPMENT OF FOREST AREAS IN 
HIMALAYAN REGION. 
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